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THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and (b). Reserve Bank of India (RBI) has reported that 
they have rece ived a rep resen ta tion  from Tea 
Association of India stating, inter-alia, that banks have 
lost interest in financing schemes for development of 
tea plantation on account of stoppage of refinance from 
National Bank for Agriculture & Rural Development 
(NABARD) with effect from January, 1996.

NABARD, has, reported that conside ring  the 
representations received from various quarters, it has 
decided to allocate Rs. 2.5 crores for sanction of new 
tea schemes in West Bengal, during 1996-1997. Further, 
the refinance requirem ents of sm all tea growers 
financed by State Cooperative Bank, State Co-operative 
Agriculture and Rural Development Bank and Regional 
Rural Banks of West Bengal will be met by NABARD in 
full.

Excise Duty on Railway Wagons

2662. SHRI SANAT KUMAR MANDAL : Will the 
Minister of FINANCE be pleased to state :

(a) whether any request has been received from
the Railway Ministry to waive the Central excise duty
for private investors opting for the “own your wagon 
scheme";

(b) if so, the reaction of the Government thereon;

(c) whether the Railways, the main buyers of the
wagons, do not pay central excise; and

(d) if so, the reasons therefor9

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) No 
request has been received from the Railway Ministry, in 
the recent past, to waive the Central excise duty for 
private investors opting for the "own your wagon 
scheme1’.

(b) Does not arise in view of (a) above.

(c) and (d). Indian Railways do not pay Central 
excise duty on wagons-bought. owned and intended to 
be used by them. The exemption has been given taking 
into account the public interest sub-served by the 
Railways.

[Translation]

Special Fund for Tribal Women

2663. SHRIMATI VASUNDHARA RAJE : Will the 
Minister of FINANCE be pleased to state ;

(a) whether Non-Governmental Organisations in 
meeting with the Minister of Finance had requested to 
set up a special fund for Tribal Women and NGOs 
engaged in development and plantation works; and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
Yes, Sir.

(b) The relevant suggestions/deliberations made in 
the pre-budget meeting are carefully considered for the 
budgetary exercise.

[English]

Home Page to Indian Custom

2664. SHRI RAM NAIK : W ill the M inister of 
FINANCE be pleased to state :

(a) whether the Government are aware that a home 
page for Indian Customs has been created in the 
Internal System;

(b) if so, whether as a result of above facility, a 
person residing abroad can tip off custom officials here 
about smuggling activities in India; and

(c) if so, the action taken/proposed to counter the 
above activities?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(c). Yes, Sir. A home page has been created on the 
Internet giving, inter-alia, information regarding rules 
for giving rewards to persons who provide specific 
information about smuggling and duty evasion.

There a lready exis t adequate  legal and 
adm in istrative arrangem ents to counter smuggling 
activities in India and they include provisions in law for 
confiscation of goods, imposition of fines and penalties 
and for prosecution of the concerned persons.

%
Foreign Investment

2665. SHRI SUSHIL CHANDRA : Will the Minister 
of FINANCE be pleased to state :

(a) whether the developed nations and the World 
Bank/IMF have been insisting on further liberalisation 
of duties and lowering of interest rates for ensuring free 
flow of foreign investment in India and globalisation of 
economy; *

(b) if so, whether the Government propose to resist 
such pressures for preventing extinction of domestic 
industries; and

(c) the steps taken by the Government to ensure 
that sudden cessation of activities or work by foreign 
companies in the infrastructure sector does not bring 
the country’s development to a grinding halt?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and (b). Though developed countries and the world 
Bank/IMF do make suggestions about the macro- 
economic approach that India needs to pursue, there is 
no question of any external pressure determining the
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Government’s policies. However, in order to foster 
growth, com petitiveness and transparency in the 
economy, Government has taken various measures to 
reduce and rationalise duties and liberalise interest 
rates.

(c) Both domestic and foreign companies engaged 
in infrastructure have long-term objectives and enjoy 
various fiscal concessions which make it unlikely that 
they will dis-continue their activities suddenly.

U tilisation of Revenue Collected from  
Tea Gardens in Darjeeling

2666. SHRI R.B. RAI : W ill the M in ister of 
COMMERCE be pleased to state :

(a) the amount of revenue collected as duties from 
the tea gardens of Darjeeling by the Union Government 
during each of the last three years;

(b) whether the Government have undertaken 
development/welfare works for these tea gardens;

(c) if so, the details thereof; and

(d) if not, the reasons therefor9

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) As 
per the estimates available with the Tea Board, revenue 
collected by the Central Government from tea gardens 
in Darjeeling as cess on production of tea during past 
3 years has been as follows :

Year (Rs. in lakh)

1993
1994
1995

10
8.6
8.3

(b) to (d). For 10 years beginning from 1985-86 to
1995-96, a special scheme called Darjeeling Interest 
Subsidy Scheme was operated in Darjeeling District to 
encourage replanting, rejuvenation and infilling activities 
for boosting production. Under this scheme, Rs. 246.27 
lakh have already been disbursed to the planters. Tea 
Board also implements labour welfare schemes in the 
district which inter-alia include providing grant to the 
wards of the tea garden workers for pursuing studies 
above the primary level and also providing financial 
assistance to educational institutions, hospitals etc. for 
construction of health centres, extension of educational 
and vocational train ing and specialised treatment 
facilities for the benefit of the tea garden workers and 
their families.

Growth Centres in A.P.

2667. SHRI YELLAIAH NANDI : Will the Minister of 
INDUSTRY be pleased to state :

.(a) the number of Growth Centres set up in Andhra 
Pradesh, so far;

(b) the location-wise details thereof; and

(c) the details of centres being set up in Andhra 
Pradesh during 1996-97 and proposed for 1997-98?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) to (c). Four Growth Centres have been 
allotted to the State of Andhra Pradesh. The location- 
wise details thereof are given below :

Name of Growth Centre & District Status

(i) Hindupur (Anantpur)
(ii) Vizianagaram-Bobbili 

(Vizianagaram)
(lii) Ongole (Prakasam)
(iv) Khammam (Kharnmam)

Approved
Approved

Approved
Approved

Accumulation of stock of Coir Yarn and 
Coir Products

2668. SHRI A.C. JOS : W ill the M in ister of 
INDUSTRY be pleased to state :

(a) whether the Union Government are aware of 
the accumulation of stock of coir yarn and coir products 
with the Government of Kerala due to fall in demand of 
these items both in domestic and foreign markets; and

(b) if so, what action has been taken by the Union 
Government to help clearance of accumulation?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b). With a view to encourage 
consumption of coir yarn and coir products in the country, 
the Government have issued an order on 26th June,
1996 for the continuation of the Rebate Scheme on 
sale of Coir Yarn and Coir Products (excluding rubberised 
coir products) in the Coir Sector during the year 1996- 
97.

Banking Support to Victims of Natural Calamities

2669. SHRI BHAKTA CHARAN DAS : Will the 
Minister of FINANCE be pleased to state :

(a; whether the Reserve Bank of India had issued 
any guidelines to the commercial banks in regard to 
financial assistance to persons affected by natural 
calamities/riots etc.;

(b) if so, the details thereof;

(c) the amounts d isbursed so far in Orissa 
particularly in Nuapara and Kalahandi districts of the 
State during 1993-94 and 1994-95; and

(d) the number of persons benefited thereform?

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
and (b). Reserve Bank of India (RBI) has reported that 
it had issued standing guidelines to banks in August,


